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the hon. Minister whether a suitable
legislation will be enacted to abolish
this sort of coronation ceremonieg by
Hm::lmahaplimummmut

Shri ¥, B. Chavan: It was not an
officia] ceremony. Possibly there was
soIne ceremony jn & purely personal
way for succession in the family.

Shrimati Tarkeshwarl Sinha: May 1
know whether the Government have
experienced any difficulties because >t
the fact that the princes are not being
governed by the common Civil and
Criminal Procedure Codes and, there-
fore, they cannot be sued in the court
of law, and if so, whether the Gov-
ermment is thinking of reviewing the
entire position of the concessions
given to the princes 50 that they can
be brought under the normal law of
landy

Shri ¥. B Chavan: This has become
& part of the normal law of the land.
This House jtself has accepted. As
far as the question of suing under the
Civil Procedure Code or the Criminal
Procedurs Code is concerned, the

India. In this matter we are consi-
dering the question of liberalising the
Procesg and we should try to see that
those people who have any grievances
get an opportunity to try them in the
court of law. Ag far as the pther
privilegea are concerned. I think it is
time that we have another look at
them also, but in that wmtler, the
Government's intention is to invite
some of the leading princes and dis-
cusg with them and see if we can take
them along with us on these.

Creming into Indian Territory By
East Pakistan Families

+
*38. Bbri Kanwar Lal Gupla:
Wil the Minister of Home Affairs
be pleased to state:
(a) whether Covernment's atten-
tion has bean drawn to the reported
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Mhm the Indian territory by
East tani Muslim familiss
recently; .

(b) the number of families involv-
ed and the motive behind such mi-
gration; and

{c) the steps taken to prevent such
incidents even if they are due to
food scarcity conditions prevailing
in East Pakistan?

The Minister of Home Affairs (Shri
Y. B. Chavan): (a} and (b). Unautho-
rised entry of East Pakistan muslim
nationals into the neighbouring Indian
territory has been reported in the
recent months. Of them, only 14 cuses
of entire families illagally entening
into Indian territory have been re-
ported Food scarcity and economlc
hardship in the areas of East Pakistan
adjoining Indin and the desire of
those Pak muslim nationals who were
earlier evicted from Indian territory
tp re-enter India are among the causes
for these attempls at thorised
entry.

(c) Effective steps have been taken
by the Centre and the State Govern-
ments concerned to prevent such in-
Altration, like (i) incressed and more
frequent patrolling; (ii) greater vigi-
lance by the border cut-post staff etc.
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This is the general information that 1
have got about this.

Shri Kanwar Lal Gupta: The se-
cond part of my question has not been
answered Iwe} Fw WEY ¥ fad
wore W v ot € O e wfY
fear g ?

Bhri ¥. B, Chavan: By way of de.
tailed information, I can say this; and
this information that I am giving
depends on the information that I have
got from the Weat Bengal Govern-
ment, 1268 Pak. nationals infiltrated
into India through the border of the
State with East Pakistan during the
period from October, 1966 to March,
1967, Of these, 9] were pushed back.
Of the remaining, 304 were convicted
and 160 have already been deported.
The cases of 544 persons are pending
trial in the court.
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Those actions have been taken,

Shrli Hem Barua: What about the
clearing of the two-mile belt along
that border? That has not been done.

Shri ¥. B. Chavan: That is another
suggestion that he is talking about. I
can tell him from my own experience, .
not of this Ministry but of the Minis-
try of which 1 held charge earlier,
that depopulating this belt is not a
very easy problem. It ereates such a
terrible administrative problem, and
a human problem, because we just
cannot push the population from those
villages . . .

Shri Hem Barua: Has the hon. Minis-
ter given up the idea? .

Shri Y. B. Chavan: That is not the
question; I am only trying to point out
the difficulties in that. But subject
to the difiiculties, the steps have been
intensified,

Shri Ebrahim Suiaiman Seit: In
i -standing gri
of the Muslim minorities that ﬂl!;'
are illegally pushed out from India
to the Pekistan border, what steps
have Government taken in this matter?
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900 families of infiltrators, in Assam,
how many have been pushed back?

Shri ¥, B. Chavan: ] have got in-
formation only aboui the last two
months, 1 have not got sbout the full
period because the question rclates 1o
a very much lenger period

Shri Bal Raj Madhok: In view of
the fact that the census of 1961 ghow-
ed that the Muslim populstion had
increased many tlﬂlﬂl‘hﬂﬂﬂl‘ﬂ%
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on the ground that they are Muslim-
majority areas, thizs is not & question
of local importame but one of national

importance. What are Government
l!ﬁm and planning to prevent this

change of complexion af
popuhtion of these border areas of the
country?

Shri ¥, B. Chavan: I would like to
make my point very clear. It is nol a
question of merely changing the patt-
ern of the population. It is a guestinn
of seeing that if there are any foreign-
ers residing in the ecountry as Indian
citizens, care is taken to remove them:
at the same time, we will have to see
that Indian citizens whao happen to be
Muslims are not erred against and
pushed out unjustly.

Mr, Speaker: Short Notice Question
No. 1—8hri Kanwar Lal Gupta.

Shr) Krishpa Kumar Chatterjee
(Howrahy: Before wou take up the

Short Notice Question, I have to
make a submission

Mr Speaker: Afller the gquestion
hour it is tak-n up. Let it be answer-
ed first.

Suonr NoTice QUEsTIuN
1200 hrs,
Admission in Delhi Colleges

SN.Q. 1. Sbri Kanwar Lal Gupla:
Shrt B. 8. Vidysrihl:
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(b) whether it Is a fact that there
is no provision for Science in sny
women college of the Capital;

fc) if so, the action Govermment
propose to take in this regard;

{d) whether it is also a fact that
students getting less than 40 per cen!
marks are denicd admission in the
Delhi University; and

(c) if so, the alternative arrange-
ment which Government have made
for them?
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